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certificates of the residential building on 27.09.2019,

10.06.2020, 18.12.2020 and occupation cum building

completion certificate on 27.12.2023 from the MCGM with
respect to its residential building (on Plot 1). The Respondent
No. 6 has sold all 133 units in the residential wing and pursuant

to the sale has handed over possession of all 133 apartments /

units in the said residential building to the allottees / purchasers.

Purchasers of all 133 units with their respective families are
residing in their respective units. A co-operative housing society

limited has been formed by all the purchasers of the 133 units in

the residential building.

(ii) Respondent No.6 has pursuant to approvals received from the
MCGM and other competent authorities as far back as the year
2012, constructed and completed the construction of public

parking lot (on Plot 1). Respondent No.6 has received
occupation certificate in respect of the public parking lot which
has been constructed on 7.09.2016 and handed over to

M.C.G.M in the year 2017.

(iii) Respondent No.6 has pursuant to approvals received from the
MCGM and other competent authorities as far back as the year
2018, completed the construction of commercial building (on

Plot 2). Respondent No. 6 has received occupation cum building
completion certificate for 3 basements plus ground floor plus 1st
plus 3rd to 10th upper floors from the MCGM with respect to its
commercial building (on Plot 2) on 06.09.2024. Respondent
No.6 has handed over possession to its purchasers/lessees and in
the process of handing over possession of the balance units to its
purchasers/lessees in due course.

(iv) Respondent No.6 has pursuant to approvals received from the

MCGM and other competent authorities as far back as the year
2018, completed the construction of residential building (on Plot

by it  
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2). Respondent No. 6 has received occupation certificate cum

building completion for 3 basements + stilt + 5 upper floors from

the MCGM with respect to its residential building (on Plot 2) on

06.09.2024.

(v) The Respondent No. 6 has incurred costs over Rs. 3500 Crore in

respect of the project till date.

6. It is respectfully submitted that permitting the present OA would

prejudice the rights of the unit purchasers in the buildings on the said

Land and also Respondent No.6 and compromise procedural fairness,

will cause hardship and irreparable financial loss to Respondent No.6

and also the numerous third party unit purchasers / residents/occupants.

7. It is respectfully submitted that the captioned OA is filed with an oblique

motive, after an inordinate, unjustified and gross delay and latches on
the part of Applicant and hence the same is barred by limitation and

ought not to be entertained by this Hon’ble Tribunal for the reasons as
detailed in the said Reply and herein. Under Section 14(3) of the NGT
Act, the limitation period for filing the present Application is a period of

6 (six) months from the date on which the cause of action first arose.

The said period of 6 (six) months commenced on 14.05.2012 and

expired in or around 14.11.2012. Admittedly, the Applicant, without any

justification and after an inordinate and unexplained delay, has filed the

OA only in or around 29th July 2024, i.e., beyond the applicable
limitation period prescribed in Section 14(3) of the NGTAct.As on date

of institution of the OA, the construction was already complete and
residents had already occupied their residential apartments. The reliefs
sought in the OA are whimsical and unrealistic and in any event, the OA

itself is infructuous as the vast majority of development in the layout

was fully completed prior to institution of the OA.

8.

<3,* I GAJVA/y

Further the OA, appears to be nothing but a fallacious attempt to create
a fresh cause of action, which in the present case, does not exists at all.
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